209 Written Answers

(b) what was the amount invested in (1)
new energy production and (ii) conserva-
tion of energy;

(c) in view of the enormous saving in
energy do the Government not propost
to allocate more funds for this activity; and

(d) whether Government will provide a
number of fiscal and financial incentives
to manufacturers and users for greater ex-

. ploitation of non-conventional sources of
eneegy?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b) An
approximate amount of Rs, 394.19 crores
has been incurred during the Sixth and
Seventh Five Year Plan (upto 31st March,
87} in Cenfral Sectoy for the development
and utilisation of pon-conventiona} energy
sources. An gallocation of Rs. 100 crores
hag been made on this account for the
year 1987-88. In addition, an amount ap-
prox. Rs. 107.20 crores has been alloca-
ted in the Seventh Plan to the  States|
Union Territories for the States® Sector
besides Rs. 1.50 cores to North-Eastern
Council for the activities in the area of
Non-Conventiona] Energy Sources.

(c) Keeping in view the enormous saving
and benefits from Renewable Sources of
Energy programmes and potentia]l a strong
neey has been felt for additiona] allocations
of funds for thig area.

(d) Yes, Sir. Some fiscal and financial
incentives are already being provided.
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Denia) of Import of Rifampicin to an 'ex-
porter of formulatiop

1695. SHRI R. SAMBASIVA RAO:
Will the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that an exporter
of Rifampicin formulation has been denied
the import of Rifampicin against export
order of forulation base on this drug;

(b) if so, on which basis such action
has been taken;

(c) whether this hag the approval of
the Ministry;

(d) if so, under what provision of Gov-
ernment policies, the exporter of Rifampi:
cin formulationg has beep denied the im-
port of bulk drug;

(e) whether it is also a fact that the
exporter has challenged this decision 10
the Delhi High Court;

(f) if so. the name of the exporter and

_ grounds on which the Government decision
_has been challenged;

(g) whether it ig also.a fact that certain
charges have been put against certain offi-
cials of his Ministry in the writ petition;
and '



